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Coramé Hon'ble Shri B.S.Hegde, Member(J),
Hon'ble Shri M.R.Kolhatkar, Member(A).
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{Per Shri B.S.Hegde, Member(J){ Dt. 19.9.1995.
Heard Shri'G.D.Samant; counsel for the
applicants and Shri S.C.Dhawan holding for
Shri Subodh Joshi, counsel for the Respondents.
2. | The learned counsel for the applicants
Shri Samant submits that there is no instructions
from his clients. Since he has no instructions,
he states that they may not be interested in
pursuing with the matter any further. Inlthe
circumstances, the CA is dismissed for want of

prosecution,

SYCA oot o
* (M.R.KOLHATKAR) (B.S.HEGDE)

MEMBER (A ) MEMBER (J ).



